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o - CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI:

O.A. NO: 202 of 2009

Date of Decision 09.10.2009

Syed Tajnur Ali
S R D PN Applicant/s
Mr. H. Kr.Sharma, Ms. U. Das & Mrs. K. Goswami.
©eeees e e ae e e e e e et s esaesesneeeeeneeenreeans Advocates for the
' Applicant/s
- Versus -
U.O.l. & Ors. .
ettt et e st ab e e e e ae et eare b an b snanennanaes Respondent/s
Dr. J.L. Sarkar, Railway Standing Counsel.
et e e e e rrabe s eaaanae Advocate for the
' - Respondents

HON’BLE MR. M.R. MOHANTY, VICE - CHAIRMAN

1. Whether reporters of local newspapers may be allowed

(Vg
to see the Judgment 2 ‘, /Yesto
2. Whether to be referred to the Reporter or not 2 V
_Yes/No
3. Whether their Lordships wish to see the fair copy
‘ v
of the Judgment 2 ( ' _Yes/No
- CHAIRMAN

-



By Advocates:

CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No. 202 of 2009

Date of Order: This, the 09t of October, 2009

HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Syed Tajnur Ali

Son of Syed Muktab Ali
R/O 2 No. Nakul

PS. & P.O. Rangia

Dist - Kamrup, Assam.

-Versus- -

Union of India represented

" By the Secretary to the

Government of india
Ministry of Railway, Rail Bhawan
New Delhi - 110001.

The Director General
Railway Protection Force
New Delhi - 110001.

The General Manager
N.F. Railway, Mdligaon
Guwahati - 781011.

The Chief Security Commissioner -
N.F. Railway, Maligaon, Guwohc’n
Pin-781011.

The Divisional Security Commlssxoner )

R.P.F., N.F. Railway .
Lumding - 782447.

* ¥ ¥ k¥ X kX

...... Applicanf

Mr. HKr. Sharma, Ms. U. Das & Mrs. K. Goéwomi.

eeas Respondents.

By Advocate: Dr. J.L. Sarkar, Railway Standing M

O



4MANORANJAN MOHANTY, (v.C.):

O RD E R (ORAL)
09.10.2009

~

Seekihg a direction for compassionate appointment under
the. Respondents, the Applicant has approached this Tribunal with the
present Original Application filed under Section 19 'of the Administrative

Tribunals Act, 1985.

2. It oppécrs the Applicant’s father was serving in Railway
Protection Force (‘R.P.F.’ in-short) and ,upon voluntary reﬁremenf (for
medical reasons) being taken by his father, the Applicant soQght

employment on compassionate ground. His repeated representations to

vfh‘e authorities of R.P.F. having not received due consideration, the
Applicant, as it appears, approached the Ministry of Railways by way of

- fiing a 'represen’roﬁbn on 29.09.2009. A copy of the said repres'enfcﬁon

has also been given to the General Manager of N.F.Rciley/Moligcon,
Guwahati (Respondent No.3); which goes to show that the Applicant has

bp’red to serve under the Railways and not necessarily under the R.P.F..

3. Dr.J.L.Sc:rl'<or, learned Standing counsel for the Railways, to
whom a copy of this Original Application has already been supplied, has
pointed out that father of the Applicant was serving under the R.P.F.;

which is an Armed Forcé and, as such, the claim of the Applicant (for an |

' employmenff, on comp'cssiondfe grbund, in R.P.F.) is not maintainable.

4, Faced with the aforesaid objection, Mrs.‘K.Goswomi‘, learned

- counsel appearing for the Applicant, has pointed out that the Applicant is

not only seeking employment under the R.P.F. but dlso under the other



/BB/

segments under the Minis’fry of Railways and under the N.F.Railways on

compcssfoncte ground and that, as such, present O.A. is maintainable.

5. Since it is the positive case of the Applicant that her
r'epresen’rcﬁons are pending wifh the Respondents (without any waste of
time and without entering into the merits of the matter) this case is,

hereby‘, disposed of with direction to the Respondents to consider the

grievances of the Applicant {as raised in the present O.A. and in the -

representation dated 29.09.2009) by treating a copy of this present O.A. to

be a representation of the Applicant {to the Respondents) and fo pass

" necessary orders by end of December 2009.

6.. Send copies of this order to the Applicant and to dll the

- Respondents (dlong with the copies of this present O.A. and the Memo

" dated 08.10.2009 with the AnneXure) inthe address given in the O.A.

7. Free copies of this order be dlso handed over to the learned

counsel appearing for both the parties.

{(MANORANJAN MOHANTY)
- VICE CHAIRMAN
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' BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH,

GUWAHATTI

(An appliﬁation under section 19 of the Administrative

Tribunal Act, 1985). .

‘Title Case No. 0.4, V%;uélgyilf“/ZDOQ

Syed Tajnur Ali
_ : —————— Applicant,
-A N D- L

Union of India and others.

--——5-~~—ReSp0ndéﬁﬁ$.

The applicant herein prefers tﬁis original_Apﬁlicatién :
for appaintméht'on compéssipnatevground,to any‘post comménsurating
to his educational qualification., The father of the applicant
valuntarilgvretired from service on 3{710/200ﬁ dué to‘his ill
heal th, Therefore the applicant preferred an application/
representation praying for appointment on compassignate

ground as his father had voluntarily retired from service -

on medical ground.,

Alonguwith the applicatioa,‘ail the relevant u;ﬁw{
required documents were enclosed. Theresafter, the a@pliCant
has been puTsuing the matter regularly with ths authori ty
concerned 3 but inspite of his repeated'apﬁroach and
representations before the . respondent authority, noﬁhing.
has been dons by them as yet; Hence,~this~0riginal Application
prayinQ\Fbr:an appropria;e direction for'gppointment of the

applicant on compossionate ground,
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BEFORE THE CENTRAL Aumlwz§ﬁﬁﬂiﬁﬁﬁ?gﬁﬁﬂu&gL GUWAHATI BENCH,

GUWAHATI

1]

(An.gpplication under section 15 of the Administrative

Tribunal Act, 1985)

Title Case No, | 0.4.No. 21— /ng

Syed Tajnur Ali
...Applicant,

-A N D=

Union of India and éfhers.

...Réspomdemtsﬁf

LIST OF DATES.

27/9/1965 s The father of the appli¢€ant zppointed as
-Constable.

s s e e o et et et

31. 1@/2091 tThe father of the appélcan, valuntarlly retlred

from service om medicsl ground,

4/4/2002 : Formal application along with all.the.required
'documents for compassionate appointmémt
submitted before the réspondénf authoerity’,
8/9/2004 : Some representations preferred by the applicant.
’50/39/2808 |

- 2/4/2009 3 Repressntation preferred by the

applicant,

Wb Gosr
PV
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BEF@BE%THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH,
' GUWAHATI |

(An application under section 19 of the Rdministrative
Tribunal Act, 1985).
BETUWEEN
Syed Tajnur Ali S
y J o0 .Appl ic an t.
~ AN D=
Union of India and others.
INDEX
S1.No. _Particulars of title documents -  Page No.
I ~ Original application., - .. . ... 4 — {2
2, Verification . . . . . . . . .. 13
3, o AmnéXure-1 - - L - f . 14
4, Annexure-zs‘eﬁgggn . ... . AB5=22
5. . Annexure 3sewles ’
B V\‘- . l. ' - - . . gngg
v6. Annexure-c‘b?s . . T ot ﬂzé __028
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL GUUAHATI BENCH

(An epplication under section 19 of the Central Administravige

 [Central AdministrativeTribunal
; AR
g 29 SEP 2009
Guwahati Bench
TR . .

GUWAHATI

Tribunal Act, 1985). : | ' ’
ﬂTiglegaf the case_: a,ggﬂo; 5212’52//2009

BETMEEN

Syed Tajnur Ali,

Son of Syed Muktab Ali,

R/O 2 No. Nakul,

‘Poso & pooo Raﬁgla,

District Kamrup,Assam,

1.

XE) Ap pl ic ant.
-A N D= ‘

Union of India represented by the Secretary to the
Government of India, Ministry of Railway, Rail Bhauan,
New Delhi 110001.

The D.irec_tor General,

Railway Protection Force, New Delni; 1100Q1 -

The General Manager,

N.F. Railuay, Maligaon, .

Guwahati. ¥81011

'The Chief 8ecgrity, Commissioner,

- N¢F, Railway, Maligacn, Guwahati. 7819’11_

The _Divisionai Sgc—:urity Commissioner,‘ﬁ,ﬁ.;.’ A
N.F. Railway, Lumding. ¥g244%

ese s Respondents,
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DETAILS GF APPL ICATION

1. PARTICULAR OF THE ORDER AGAINST WHICH THIS APPL ICAT ION

IS MABE :=-

- This. application is made being gggrieved against

the'imaction on the part of the respondemt authority for
 non-consideration of his case for compatvssiocnate
gppoimtment inspite of his repeated apgfoaéh and

I
1

representations,

2, JURISDICTION OF THE TRIBUNAL:
The applicant declares that the subject matter in

respect of which the application is made is Qithin»the

jurisdiction of this Hon'ble Tribunal,

3, LIMITATIGN 3

A
.

The appli¢ant declares that the instant application
" has been filed within the limitation period prescribed
undérISéctiom 21 of the Central Administrativé Tribunal
Act, 1985, S

4, FACTS BF THE CASE

4,1.8 That theAépplicamt is a Citizen of India and as such 'he |

is entitled to all the rights, privileges and protections
'.‘as'guaramteearunder the Constitution of India and laus

framéd‘hereumder.

4.2,3 That the Fathef'bf the applicant namely Syed Muktab Ali
was a@ emplooyee ef‘the-ﬂailway-prateétian,Fcrca and has

been working as Constable RPF/HBN Stagf. No.4743 since his

Sy Ty mnom A
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[Central Administrative Tribunal
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29 Sep 2009

GueshatiBench |

his initial appointment i.e. w.e.f, 27/9/1965

under Divisional Security Commissiomer, R.P.F,.,

N.F, Railway, Lumding.

43, 3 That while the father of the applicant has been

-~

‘wcrking as such, he g felt sick due to sudden attack

of blood pressurce/stroke, as a result of ‘which he

could not able to move the right sidé of his body

and became bed riddemn. As the health conditiom of the

father of the applicant has been detoriated by day to

day and does not permit him te continue his service,

he had applied for voluntary-retirement before the

concemned authority and af ter proper verificétiam'

and enquiry his application foriuolantafy retirement

on medical ground‘has been accepted by the concerned

authority w.e.f. 31/10/2001 vide Office order

No.EM/4743/MA dated 21/9/01.

A copy of the aforesaid office order dated-

21/9/01 is annexed herewith and marked as Anmexule-1,

.

4,4,3 That as the father of the applicant has been felt

sick since long, his entire money of retirement

benefits has been spemt towards his treatmaét; Not

only the retirement benefits but also all the landed

property of the family has.been sold out for his

treatment.

3§§*k§~1‘7$ﬂ33$vvrgﬂﬁk
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4,5, That after voluntary retirement of the father of

the applicant, the family of the applicant which
consist applicant, his father and mother and two

unmalried sister have to suffer tremendous financial

‘hardship tomitigate their daily needs and started

to teke financial assistance from their relatives,

friends and well arishers and also started to take

goods on credit. It has already stated above that the

entire money which his father received as a retirement

and other pensionaly benefits had been spent towards

.his.treatment.

4,6.% That considering the financial hardship faced by

the family of the applicant as his father voluntarily

. retired from service due to his ill health, he

had préfarred an appbication/reprasentatigh dated=
4/4/2002 for campasé&onate appeintment befure.thé
‘Chief Security Commissioéar, NfF. Railway Ealigaon
and the Divisional Security Cemmissiomér/ﬁ.P.F.

N,F. Railuay, Lumding through proper Chennel,

g&'\¢ TAD D )9_ VA
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snclosing all the relevent documents i.e. his
marksheet, admit card, identity and educ ational

.qualification certificate etc,

A copy of the aforesaid applicatiom daﬁed
’ 4/4/2002 alenguith the documents enclosed therewith
are annexed herewith and marked as Annexure-ZSEwmﬁ.
That the applicant'as being a Higher Seconda;y (arts)

passed candidate, he is eligible and entitled to any

‘Grade III er IV post on compassionate”graumd_under
the respondent authority. As such, the respondent
authority are duty bound to consider‘his_caéé for

compaa31onate appoxntmeno under the rsleVant scheme

gu;dellnw and notlflcatlons ete, holdlmg the f&&ld

at the time of submission of his application for

R

appointment on compassionate ground,

That inspite of the aforesald p031t10n and even

"after furnishing all the reIEVant docunents requlred

fmr comsideration of hls case for app¢1ntment under

CDmpaQSlonata ground, nothxng has been cammunlcated to

'thejapplicamt for years tggether. However, the

‘applicant_whiis Tepeatedly persuing the matter,

submi?ted several/rapresentations_befqre the Concerned
authority.Under the sald circumstances, the applicant
and his family have been suffering fremendous financial

hardship as thers is no other source of imcome in his

family.

3»&\\\\ ‘.’“T&ZS Vja\\}\» QM |
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Some copiles of representations are annexed

herewith and marked as Annexurle=-3g¢efifes.

4.9;: That inspite of the repeated gpproach to the offices

4,10

it has been categorically stated that the appllcant

of respondant.authdrity and several represenﬁétians
preferred by the applicént,'no response has been.
recaived'FrOm th@nkfter uaitigg for a cmnsidérabieAﬁeriBQ
the applicant preferrad another representation dated-

befote the
2/4/09400ncarned authorlty. In the said representatlan,

with hls Fam1ly have beqn facing tremandous fimancialﬂﬁﬁ
hardshiﬁ and it hgs become impoessible to fun their'Fémilg
because the ﬁerSGns, relatiVBs, friend and well wishérsm

who have been extending financial,assistancq"£o7tﬁ¢m,are

now refiused to do so rather they are imsisting the applicant
and his family to refund the loan. It is perﬁinemt.to

mention herein that all the aforesald persons have besn

extending ananclal SUppart to the applicant with the

. hma&r that the amount would be re@unded to them. 1mmed1ately

on gettlng appointment on comp3381onate ground.

A copy of the aforesaid representation dated

2/4/2809 alonguith postal receipts are anéexéd»heremith

and marked as Annexure -4¢s5

That the spplicent begs to submit that the aCthn/lﬂaCulﬂn‘

on the part of the raSpondent authorlty for not consxderzng

the matter of the spplicant For oompassionate ground -are

f535kﬁk~qféﬁ52ﬂQV?‘49“\k
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quite illegal, arbitrary and violation of the

7

principle of Natural Justice and Ad@imis@rative
Fairplay. More:particularlyumith9u£ disclasihg
énything.about the inmability to ap#aint‘him»an
(éémpassi@nate ground on the'raasoh of nomgntitlement
and diséualifieation whateﬁér ﬁay befiétéleér'
uiolatiaé'af the principle.af‘Admimistraéive
Fairplay.
4.11.:.That the applicant begs to submi£5tﬁat tﬁg resgeq@en&?
authority has been delaying the matter'pf ccmpgési-.
anété appointment of the applicant,kmbuing fully
v ,uell about the background of'tﬁe Gage; The'Respondent
Authority‘sleptovér_the matter bo cause delay_uith.
the intention to Frustraté.thq.claim of thg

applicant Forrcmmpassionéte appointment, '

,4;12, That the applicant begs to étate that the matter 
_'relating.ta compassionaterappointmémtineeds to be
setflad as early as pa;Sibla to tide‘oVer the
emergency and crisis.>HoQQVer, in the;presant case,
though the spplicant submitted the application
,;h alonguith all relevent documents immediately'after
the voluntary retifehemt on medical grbqus of
the father of the applicant, the respondent have
iacted contrary to tb@vsaiq princiblaiénd poliey
and delaying the matter uith;thé aim aéz intention

to defeating the claim of the applicant.

Sy~ v AN
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4,13 . That the a@plicant.is'belongs to a very mam
| féseaomically poor and socially bau“ﬂéhd
family and after voluntaryiretirementnafAhié father
as the detoriated health condition of the father
of the applicant does not permit him t0'c6étinua
his service, it has almost impossible t6 fiun
&ié Eamily';&ﬁﬁQOE;:the help and'aésistancevfrom o G
‘the rESpondent'authofity.ﬂlthough, the §p§licént
regularly persuing ihe matter befcré the‘Raspondent'
éuthoriéy, but the respondents knowing“fully'weli
about the plight of the appliéaﬁt kept'oh d?agging
~the matter for about‘a years uithoﬁt disclméimg
anything; Having no other alternative, thevégﬁiiqant
preferred this. 0,4 prayihg %or a direction to o

,appaimt the'applicémtgon_cmmpassionate_grouﬁd.’“

5, GR@umas FOR RELIEF(S) WITH LEGAL PROVISIONS:

5.1. ;,ﬁor that the action/imaczion on the,ﬁart_afbﬁhe
respamdénﬁ autherity in not considering of the case
of the é@plicant'for appointment on compassienate
g:oﬁnﬂ is guite illagai,'arbitrarylamd“Viélatimm

 of the principles of Natural Justice,

5;2;‘ | Faf that the action on the part of the_réspandemts
 £5 éat comsidering the/métter inspite of faﬁégted
prayer.and:rapresemtatioms before‘ﬁhe_resPQ;Qént
raqthoriﬁyvameﬁnts tovfailure iﬁaﬂdmihisﬁrétiVé
Fairplag; | | |

L= TG mwve- B

-



5.3.

5.6

Central Administrative Tribunal
¥ wynaie TEed
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For that the inaction of the part of the respondent
authority in not respeading about the matter

_insPite of repeated gpproach of the appl;Cant

touardé appointment on compassionate ground agaginst any
post commensurating to his educatiocnal quali?ication.
under the respondent authority is not at all

tolerable under 1 auw.

For that the inaction on the part of the Tespondents
authority to consider the case of the applicant

towards appointment on compassionate ground is
not at all tenable on the part of the respondents,

who is the largest employeg of the country and

a model employer,

For that the action/inaction on the part of the
respondent authority by depriving the applicant

from his lejitimate right towards appointment oa
Compassionate ground is violative under the provisions

of 1 awe

For that the non-consideration of severél
representations preferred by the applicant for

Compassionate appointment is quite illegal,

arbitary and violate of the principles of Natural

Justice and Administrative Fair play,

jy&i’ﬁthhﬂﬂf



6., DETAILS OF REMEDIES EXHABSTED :
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10 Guwaheti Pench
TG S

That the spplicant declarés that he has exhausted
ail the remedies available to hhn-and there are
no other alternative‘and efficasious remedy
available to her than to file this original

application.

7. MATTERS NOT PREVIGUSLY FILED OR PENDING ANY OTHER

8.

COURT/TRIBUNAL 3

The applicant declare that no other application,urit
pétition or suit in respect of the subject.matter

of the instant application is filed before any other
gourt, authority or any other Bench of the Hontble
Tribunal net. any such app;ication, writ petition

or suit is pending before any of them,

REL IEF(S) SOUGHT FOR :

Under the facts and circumstances stated above,

the applicants pray that this application be admitted
records be called . . for and notice be issued

to the respondents toshow cause as to why the
relisys sodght for in this application should not be
granted and upon hearing the parties and on perusal

of records, be pleased to grant the following reliefss

contd..

j?fQL&\'Tajzﬁuv-)q/U:
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8.1, .2 To dirsct the respondents to appoint the applicant
on com@assi;nate ground to. any post commensurating

to his educational qualification,

8.2, :To direct the respondents to consider and dispose

of the representaiions‘preferred by the applicant

suitably under the facts,  and circumstances stated

in the said representations as well as in the instant
original application,

B8.3.s To direct the respondents to extend all the
consequential service bensfit after sppointing
him @n compassionate ground,

8.4.3 Cost of the application.

8.%,5 Any other relief/reliefs to which the applicant
is entitled to under the facts and circumstances
of the case as the Hon'ble Tribunal may deem fit

and proper,

g, INTERIM ORDER PRAYED FOR 3

Under the facts and cirdpmstances of the case, the
applicant prays for an interim order dirécting the
fespondents to engage him even qQn temporary basis -

in any post under the respondents during the

pendency of this application,

contd..,

Syed. Tagmur s
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e Payable at 2 Guuahati,.

11. LIST OF ENCLOSURES 3

As stated in the Index,
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VERIFICATION

‘1, Syed Tajnur Ali, aged about 34 yeéréyi;if_

)

'vah:oﬁ Siéd:muk£ab'A1i, resident -of 2 méikfu -
 Ngkq1;'P;S. &Mp.d Rangia in the Distriét;dr'7f "
K.a'rf:rup,é\ssam\ do hereby selemnly. af,firm an‘d verlf‘y :
th’ap the "stf‘a‘t‘amemts madé. in p-’argg‘xjap:fh v'i‘;im‘s..é,114il;¢}i.6l;vij4, fl 40 G, 1>
a-rn»a‘_true;'ta my knou]{.\edge and those made‘.in pa:;;_:graph
~ N‘aaﬁs_t.,'-lt'..zl‘licz,e’v.é,q,351409 are belié;u‘a: tp_ be tru‘eba on
legal adivicé'« and that I have ‘not ,su;:press'edi any

material fact before this Tribunal.

N

" And I sign this verification on this 29®day

. Gjﬁ;Sept.ZOGQ at Guu_?ha?i. | S
. R ot ' ) (\ . . . .
Sy—=Se T2 oo

Signature of the Applicant.

,/1 ‘
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To, Teh

¥ | - | Date s 4/4/2002

1. The Chief Security Commissicner, | | 29 SEP 2[][}9

N.F. Railway, Maligson. 5 .
Guwahati Bench
AR SR

2, The Divisional -Security Commissioner/RPF
N, F, Railway lumding. |

(Through proper chennel) |

| Subject s Prayer foi'q:pointment on obmpa'ssivdnat‘e
 Ground : S
Sir,

With que regard, I want to lay down the following
few l:l.n.-es: for favour of your sympathetical consideration
pléase. | |

My father Syed Muktab Ali was an employee of the
Railway Protection Force, worked as eobnst able RPE/HBN
st aff No, 4743 under Divisional Security Commissioner,
SPF, N.F. Reilway, Lumding and had been woluntarily
retired from service on 31.10;2001;:95 medical ground
as he has been’ suffering' fxom P‘ar:a',iysi.s and becane
bed hidden. |

4 ~ sir, after wluntary retirement of my father
we have fo face t remendous financial.hardships to
mitigate our daily needs as }thelré is no other :Lno»omé‘
source in our family and t.h'e 'enti.re. money of rd::I.»renen't‘
benefit s._ofl.my fatherlhad been spent toﬁards fx:_l.s

t reatment . Now, our financial position is very poor.

cont de . o2
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Therefore, you are request ed to kindly qapoint

me in any Grade.III or IVpost commsurating my

f educational qualification on compassionge ground,

i Necessary particulars Biodat a prescribed in the
standard fom Xerox coples of educational marksheets and

certificates are enclosed with the st andard form.

I hope, I will not deprive from your valuable

sympgthetic consideration please.

I would be highly great ful toy for this act of
kindness.

Thanking you ;
' Yours faithfully ; .
-}b‘ =<l T"\s A B
( Syed Tajnur ali )
§/0 Syed Muktab Ali
B/o 2 No. Nakul

P.S. & P,.O, Rangia
District Kamrup, Assanm,
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ANNEXURE - 3 metfies

&3~

To, S - Dat ed 387972004
1. The Chief Security Commissioner, f

N.F, Railway, Maligeon.

2. The Divisional Seairity Commissioner/R.P.F.

N,F, Railway . Lmﬂding.

s.zb s & qaplication for appointment of?u”«ah3¢,
Y . ,
compassionat e Ground. \\/jﬁ T
A : .
with reference to the sbove, 1 most‘h'umbly' and’
respectfully beg to lay the following few lines fOr your

" kind consideration and: appmpriate necessaxy action.

That Sir, I have preferred this @plication for
gppointment in any Grade-II or 1V post comners.lrating
ny educational qualification on oompassionate gnound as my

father Syed Muktab ali was wo:dcing as. constable/RPF/HBN staff

No, 4743 under Dlvisional security Oommissioner R.P k., N. ]:.

Railway, Lumding and had beel volunt arily retired from

service on medical gmound on 3l. 10 2001, | &

That Slr, I have passed Higher Secondary Ecanination

in arts strean. . _
| Under the Sald circumstances. if my case has not
consiclered for @pointment on compassionat:e ground, it

would be difficult for us to survive as there is no other

eaming source in our fanily.
Therefore, I hope that my case would be considered

7

for @pointment on compassionate ‘ground.
With due regardse. - :
' - Yours faithfully ;
e ™9 a\uraqn}\ .
Syed Tajour &Ali)
 §/0 Syed Muktab Al
. : IR _ R/o village Nakul No. 2 '
&Mﬁﬂﬂ o . P,“.o. & PoS. Ranegia, |
wff . mst r.ict -Kamrup‘;‘ Assan. _



~ Q-
Date s 30/9/2008

To, -

l. The Chief Security ‘Commi ssioner,
N.F.‘ Railway, Maiigaon.

2. 'I‘he Divisional Secu rity Commissioner, ‘;;i
No F. Railway, lumding. b

| ‘Thmugh pIOper chennel)

Qubject s Prayer for gpointment on compassionet e

n

Sround,

'Si!.

with dque refe:ence, and pxoﬁaund sabmi ssion,
I the undersigned mo st humbly and respectfully beg
to- my the ﬁollowing few lines for youz king considezation

That: Sir, my fether SYed Muktabv Ali. who vas
working as const sble RPF/H.B N, Staff No, 4743 under
Divn.sional Security Commissioner. R.P Fo, N.F. Railway,
Lumding, had been # wlunt arily retired from his
sexvice on medical ground on 31/10/2001. As my father
has been | suffering from pralysis. and became bed ridden,
we have, to spemd & huge emount of money towa:ds his
tredtment and the entlhre money of retirenent and

Other benefit has been spent for the same. |

‘I‘hat. Sir, after 'volunt arily ':etitenmt bf' my
£ather on meaical gmund, I had submitted several .

spplicetion with & .request. to eppoint me on compasd.onate

ground in my Grade~-IIl or IV post ; but till date
nothing has been comnmnicated to me, It is pextinent -
to mention herein thet I have passed Higher Secondaxyﬁ?
exanination in Arts strean. |

]




' /f | | | 25 - o o %é)
2y | |
4 ' | That sir, we have been e?orn'ehov;v surviving with

the hel:é of some relatiges e;n"d‘ well wishers, who had
been extending firiancial help expecting that the same
w.o’uld'{‘b’e btefun'ded immediat ely or getting appointment or
| compassionate ground ; but” now they have refused to .
extend any further help demanding refund of the loan given
to us.v | A

Under the aforesaid facts dnd circumstances. it has
become very much necessaxy to: consider my case ﬁor

: compassionate appointment, failing which, 1t would
be difficult for us to survive., -

'Therefo‘r'e, it ismog respectfully pxayed tha;:
my case for qopointment on’ compassionate gmund would ’
be considered sympatheically without eny further delay. .
' 3 _-With Que regards ; ; - o
" Yours. faithfully
Syed Pnuwegns
(1’$Yed'Tajnur"Ali )
§fo- syed Mukt sb A'Li
R/o village Nakul No 2
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~T. The Chief Security PommWS%loner

N.F. Railway, Maligaon.

?. The Divisional Securitv Commissioner/RPF
N.F. Railway , Lumdinm.

Sub + An application for appointment on compenssionate

qround .

—— et <t e oo - e e s . —

Sir,

With due reaards and nrofound submission, I
beg to lay following few lines for your kind consideration

Aand aooropriaie necessary acfinn hv appowntwna me on

connenssionate qround,

That Sir, T have preferred this application

for appointment on connassionate ground as my father

Syed Muktab Ali was workina as CB/RPF/HRN staff Io. 4743,
under the Divisinhal Security Commissioner R.P.F, N.E.F
Railway, Lumdina and had voluntarily retired from service

on the health qround on 31,10.2001,

‘That, after retirement from fhe service, his
hea]th condltion had turned to detoriate day by day.
He has heen suffering from paralvs1s and became bed
ridden since June 2008. A1l the money which my father

recejved as pens1onory benefit has been spent fowards his
treatment, Tn each and everv month fhere is a requ1rement

of more and more money for his treatment,

That sir, it bhecomes difficult for us to maintain
the familv as well as medicina exvenses incurred towards

the treatment of mv father by his month%y'pensiOn.

| That sir, there is no darning member in our family
and the whole family is denendina upon the monthlv pension

4o b2 | | contd., .2/~
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of my father and therehv we are suffering from great financial
hardship,

That, sir, T have passed the Higher Secondarv
Examination ( Arts ) and *totallv eligible for appointment on
compassionate ground as per rules laid down in this behalf,

Mence, T have put forward my candidature for your kind

consideration and for appointment in an appropriate post of
Your Department,

Therefore, T kindlv request you to consider my
apnlication on compassionate ground and for the same , I

shall be remain areatful to you. Also hope-fullv waiting

1

for your response soon.

- BSYANTRS S G o
B Yours faithfully

Saved Tajnur Ali
S/o0 sayed Muktab Ali
R/o Village-Nakul No, 2

P.5. Ranagia, P.0. Rangia.
DisT - Kamrw.f. '

2‘ 9 SEP 2009
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0.A. No. 202/2009

Syed Tajnur Ali
++sApplicant,
~AN D=

Uniogn of India & pthers;'

.+ sRespondents.

IN THE FMATTER OF 3 ‘ ‘

Memorandum filed by the applicant
enclosing the representation dated-

29/9/2009.

1. That the applicant has filed the Tepresentation

dated 29/9/2009 which could not annex in the Briginal

Application No, 202/2309,

2. That the applicant pra?s before the Hon'ble
Tribunal to treat the representation dated 29/9/20096§~~mwpe-6>

as part of the OA and may be pleased to pass appropriate

order/orders as Your Lordships deem fit and proper,

Filed by ,
ﬁﬁuéﬂh&,(ﬁasawum»~
Advocate,
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To Dated- 29.9.2009

The Secretary, Government of India

Ministry of Railway, Rail Bhawan
New Delhi- 110001

Sub- Representation for appointment on compassionate ground

Sir
With due respect and profound submission 1 beg to lay the following few lines
for your kind consideration and nccessary action thereof.

That sir, my father - Syed Muktab Al wés an employee of the Railway
Protection Force. He was appointed as Constable RPF/HBN Staff. No. 4743 and
had been working as such since his initial appointment i.e. w.e.f. 27.9.1965 under
Drvisional Security Comumissioner, R. P. F., N. F, Railway, Lumding.

That sir, my father had become bed ridden due to sudden attack of blood -
pressure/stroke. as a result of which he could not able 1o move his right side of
his body. As the health condition of mv fé"-‘t‘her had been deteriorated day by day
and with the ill health it had become impossible to continue in his service he
applied for .volunlary retirement on medical ground, which has been accepted by
the concerned authority w.e.l. 31.10.2001 vide Office Order No. EM/4743/MA
dated 21.9.2001.

"l‘hat Sir, my father had 1o spend entire money received as retirement benefits
for his treatment and also had to sell the entire landed property. Even he needs to
take private loans and financial assistance from our relatives 1o meet two square

meals per day.

That sir. my family consists of my ailing father. mother and two unmarried
sisters. Due to our financial condition it hag become impossible to run my family

with the burden of marriages of mv two unmarried sisters.
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That sir, considering the financial hardship faced by the fmvn'il'y I preferred

an application dated 04.4.2002 for compassionate appointment before the Chief -

Security Commissioner praying {or appointment on compassionate grounbd_:in any
group- 1 post commensuration {o my educational and other cligibﬂit};'conditions.
I preferred another application before the same authority with similar prayer for
kind consideration of my case for comipassionate appointmeht on 08.9.2004.
Getting no response from ihe said authority T again preferred presentations on
30.9.2008 and 0242009 with similar praver of compassionate appoiniment as

my family has been suffering from tremendous financtal hardships. But fil} date

~“have not received any response trom the concerned authority.

That sir, considering my tremendous financial hardships na\‘ra-t‘cd above 1
pray before vour Goodself to appoint me in any group- ) post on compassionate
ground under Your organization treating my case as special one. I hope and trust
that’ your Goodselt:would be kind enough to consider my prayer appointing me-in

any Group- 1D Post under your orgamzation.

Yours faithfu“y -
Copvilos- " . S .:f/'akﬁ’hmy M
“ 1) The Director General (Syed Taynur Alr) -
K0 Sved Muktab Ali
R/o Vilage Nakul No-2

N. £ Ratlway, Maligaon. Gowahati- 781011 PO & PS: Rangia-

Ratlway Protection Foree. New Delhu-
<2y 'The General Manger -
¥
23y The Chiel Secunty Commissioner District- Kamrup, Assam
N, Railway . Matipaon. Guwahati-7T8 1611
A The Divisional Security Connmissioner/ R P T

NOT. Rattway. - Lumding
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